
CENTRAL ADMINISTRATIVE TRI8LfJAL 
BANGALDRE BENCH 

Commercial Complex (BOA) 
Indiranagar 
Bangalore — 550 038 

Dated * 28 DEC 198 
APPLICATION NO. 	 792 - 
	- 	/ee(r) 

W. P. NO. 
 

pplioant(sJ 
Respondent(s) 

Shri S. Sachidanandan 	 V/s 	The Divisional Personnel Officer, SoUthern Rly, 

To. 	. 	. 	 . 	'Bangalore 

Shri S. Sachidanahdan 	.. 
C/o Shri N. Raghavendra AChBF 

Advocate 
1074-1075, Banashankari I Stage 
Sreenivasanagar II Phase 
Bangalore —550 050 

2. Shri N. Raghavendra Pchar 
Advocate 
1074-1075, Banashankari 1 Stage 
Sreenivasanagar II Phase 
'Bangalore - 560 050 

3. The'Divisionàl Personnel Officer 
Southern Railway 
Bangalore Division 
Bangalore - 560 023 

4, Shri N. Sreerangaiah 
Railway Advocate 
39  S.P. Building, 10th Cross 
Cubbonpet Main Road 

.Bangalore — 560 002 

Subject : SENDING COPIES OF ORDER PASSED By THE BENCH 

Please find enclosed herewith,the copy of ORDERAWWAKMMOUXM 

passed by this Tribunal in the above said appiicatlon(x) on 	15-12-88 

0 	
NOFFICER 

Encl 	As above 	
0 	 (JuDIcIAL) 	- 
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I IN THE-CENTRAL ADNINI.STRATIVE TRIBUNAL 

-BANGP.LORE BE1CH,: BANGALORE 

Dated the 15th day of December, 1 9 8 B. 	/ 

Present 

THE HON'..BLE FIR. JUSTICE K.S.PUTTASWAMY. . 	VICE CHAIRNRN 

IHE HON'BLE FIR. L.H.A.RLGO .. 	MEIIBER(A) 

APPLICATION  

Sri S.Sechidenendan 
S/a N.Sahevan, 
ege 37 years, 
Commercial Clerk, 
FIG/PU/Southern Railuay, 
Bangalore City. 	 .. 	Applicant. 

(By Shri (I.R.Achr, Advocate for Applicant) 

-vs.- 

The Divisionel Personnel Officer, 
Southern Railway,Bangalore. 	.. Respondent 

(By Shri FI.Sreerengeiah,Adv.for Reapt) 

t 

This application coming on for hearing 
Fn 

his day, Hon'ble Vice Cheirman made the follow 

ing: 
- 	

555 

0rder 



- 

I 

ORR 

This•is.anapplicaibnmade by-the 

- applicant under Section 19 of the Rdministra-

tive Tribunals act, 1985(Pct). 
-.. 

2. Shri S.Sachidanandan, applicant beforé 

us, initially joined service in the Indian Railways 

as Firemen-C. But, on the, abolition of Stii' Engines, 

he was absoriDed as a Commercial Clerk from 14-7-1982 p 

(nexue tpt)  on the terms and conditions set out 

in the order of that date. In pursuance of the said 

-S. - 	order, the applicant underwent training. and then 

G,appeared fOr a departmental examination in 1983 

- 	in which he was unsuccessful. He, however, appeared 

for the same exminetion later and wes successful 

on 12-2-1985. On that bs1s, the Divisional Perso-

nnel Officer, Bangalore -('DPO'), by his Order 

No.0/P 563/II/Comml./Vol.II, dated 8-3-1B5(Pnne- 

xure 'e') had regulerised the seruices of the 

applicant and two others 	with whom we are not 

. 	concerned.  
-. 	 . 	 . 

\\\ 3. The a.ppliceimt claims thet his sniority 

r 	Zh'oIld be reckonedfrom 14-7-1982 and not 

' 	 •''' )fr 	13-2-1985, es done by the -Reilwey Administre- 

' 	tion. 

4.In 
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In his reply, khe respondent has 

asserted that the applicant had been treated 

as a regular employees only from' the. date next 

to the date 'he pessd the departmental examina-

tion he., 13-2-1985 and was entitled for 

seniority only from that date and not from 

any earlier date. 

Shri 11.R.Pchar, le8rned -Counsel- for 

the applicant, contends that having regard to 

the terms of absorption order made on 14-71982, 

his client was entitled for seniority from 

that very date itself and not from 1.3-21985. 

Shri 1.Sreersngaiah, learned Counsel 

for respondent, contends that the applicant became 

a regular employee only from 13-2-1.985 and he IS 

/ entitled to seniority from that date only and 

/ not before 

/• 
On facts, there isno dispute that the 

applicant who was absorbed subject to his passing 

he departmental examination, 	passed the same 

jnly od'-122198S. On the passing of the exernin8 

tion, tt.e DPD had regularised the services of 

th.e applicant from 13-2-1985. On this view, the / 

-• 	

applicant 



B. We are inforned by Sri Sreerang9ih, that 

this very procedue had ben adopted in the cages 

of all others also. te have no reason to disbelieve 

the correctness, of this submission of Shri'Sreerahgaiah. 

On this view, we must decline to inter?ere with the 

actIon of the authority. 

9, As the only contention urged for the 

applicant faiis,this application, is liable to be 

dismissed. We, therefore, dismiss this ap'lication. 
Af 

 

jt, in the circumstances of the case, we direct the 
/0 ( 	 - 

.-& 	Tties to bear their own costs. 
14 

vk. 
I 	 - Sal- - 	 11 

K.S.PUTTASLIPM  

	

VICE CHPIRF11N.• 	 MEIIBER (a). 

	

TRUECOPY 	 - 

FICER 

DB1TIOIt. GENCH 
AGALOE 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

Commercial Complex(BDA) 
Indiranagar 
Cangaldre - 560 038 

Datedi 	
7 FEB 19B9  

REVIEW 	APPLIC;:rrION NO () - 	 4 	 189 
IN APPLICATION NO. 792/88(F) 

W.P.N0 (s)  

plicant () 	 Respondent (a) 

Shri S Sachidanandan 	V/s 	The Divisional Personnel Officer, Southern Railway, 
To 	 Bangalore 

Shri S. Sachjdanandan 
C/c Shri M. Raghavendra Achar 
Advocate 
1074-1075, Banashankari I Stage 
Sreenivasanagar II Phase 
Bangalore - 560 050 

St,rI M. Raghavendra Achar 
Advocate 
1074-1075, Banashankari I Stage 
Sreenivasanagar II' Riase 
Bangalore - 560 050 

"Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find encissed herewith a copy of 
Review 

passed by t.is T'ibunai ij' the above saifrpplication() on 	2-2.89. 

&PUTY REGISTRAR 
(JuIcmL) 

Encl : ° s bova 

01. 



BEFE TIE CEWRAL ADMINISTRATIVE TRIBU'IAL 
BANGALCRE BENCH: th3ALCRE 

1 	
DATED TIE SECCIID DAY OF FEBRURY, 1989.. 

Present: Hon'ble Shri Justice K.S. Puttaswamy .. Vice Chairman 

Hon'ble Shri L.H.A. Rego 	 .. Member (A) 

REVIEW APPLICATIW N0.4/8  

Shri S. Sachidanandan 
Sb. N. Sahavan 
Aged 37 years 
Commercial Clerk 
M3/PO/Southern Railway 
Bangalore City. 	 .. Petitioner 
(Shri M.R. Achar, Advocate) 

Vs. 	- 
The Divisional Personnel Officer 
Southern Railway 
Bangalore. 	 .. Respondent 

This application having come up for 

hearing before this Tribunal today, Hon'ble Vice Chairman 

made the following: 

ORDER 

In this application made under Section 

22(3)(f) of the Administrative Tribunals Act, 1985 

('the Act') the applicant has sought for review of our 

-order made on 15.12.1988 dismissing his application 

No.792/88(F). 

In Application No.792/88 the applicant 

claimed that his seniority should be reckoned 

fóm 14.7.1982 and not from 13.2.1985 as had been done 

br the Railway Administration. On an examination 

of this claim we upheld the decision made by the 

Railway Administration and dismissed the application. 

.....2/- 

7 



30 	 Shri M.R. Achar, learned counsel 

for the applicant, contends that the statement made 

by the respondents, on the basis of which this 

Tribunal had dismissed the application, was factually 

incorrect and the same justifies a review under the 

Act. 

- 	4. 	 In dismissing the application, we 

have given more than one reason. Our order is not 

based solely on the statement made by the respondents. 

On the other hand the order is made on an examination 

of the merits of the clarn made by the applicant. 

We find that our order does not suffer from a 

patent error oi(any otHr justifiable ground under 

Section 22(3)(l) of the Act and Order 47 Rule I of 

Code of Civil. Procedure. 

;1Tr. 	 5. 	 in reality and in substance the 

\' ,-,. 
('••• 	' applicant is asking us to re—examine our order as if 

'we are a Court of appeal and come to a different 

]cOnClUsiOn which cannot be done in a review application. 

OA - 6. 	 On any view, this application is 

liable to be rejected. We, therefore, reject this 

Va 
	

application at. the admission stage without notices to 

the respondents. 

& \. 
ptrIv 	of9cAc (J I L -. , .r 	v 	- 

CENTRAL ADMIISTRATIV2 TRIBUC1 
viCE CHAIRMAN -. 

LO  
BAJGALORE 

cJ - 

EMBER(A) 

mr. 


